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Heard iiI. counsels for both the parties over a miscelia" 

neous application k by the official respondents where it has been 

stated that as per order of t he Tribunal, the applicant is to be 

paid other retiral benefits including DCftG, cnutation value of 

pension of pensionary benefits as per order dated 15,1,99. It is 

also stated that as per calculation, respondent No.5has been paid 

an excess amount of ,14,598/.. w.e.f, 1,3,97. to 31,1.99 and 1h. 

34,865/ from 1.1.86 to 28.2.97 in the scale of .1400-2000/.'-

the correspondinc scale of pay of .450O'-70. 

We find that interim order has been passed by this 

Tribunal vide order dated 24.4o97 where the respondents were 

restrainedfrom 

reducing the pay scale of the applicants from 

.14002300/. Thereafter,another, 	order has been passed by the 

Tribunal on 15.1.99 directing the respondents to grant pension and 

pensionary benefits to the applocant No.5 of CA .311/97 on the bass 
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of admitted amount, sub5ect to the final outcome of the O.A. Now 

the applicant (respondents in O.A.) has come with this'application 

with a prayer to allow the respondents applicant to deduct the - 

excess amount from the DCRG and commutation value of pension and 

pay the balance DCG to the applicant No03 in order to protect the 

interest of the Govt. in the matter of reaiisatjon of Govt* does 

which can in no other way be realised except from the DG and 

comrnutation of peision calue as per decision of the Tribunal. We 

find that respondent appiis 	id knot make it clear Jabout the 

over payment. In view of the aforesaid circumstances, we do not 

find any reason to interfere with the order of Tribunal and we find 

that the MA is devoid of merit and is liable to be dismissed. 

Accordingly, it is dismissed. 
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